2 Iltem No. 1A (Part-heard) Court No. 6 SECTI ON | VB
AN MATTER
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.6173/1999
(From the judgenent and order dated 22/12/1998 in CAW 8150/ 98

of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

STATE OF PUNJAB Petitioner (s)
VERSUS
V. K. KHANNA & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for clarification)
Wth

SLP( C) No. 6237/ 1999

Date : 2.11.2000 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE M JAGANNADHA RAO
HON BLE MR JUSTI CE U. C. BANERJEE

.Harish N Salve,Solicitor General of India

. P. P. Rao, Sr. adv

. Kri shan Venugopal , adv

.Jayshree Anand, Addl. Advocate Ceneral,
Punj ab

For Petitioner (s)
For State of Punjab
in SLP(C) 6173/99

EEEES

.Rajiv Dutta, adv
. Kapi | Sharnmg, adv
. Uday Kunar, adv

In SLP(C) 6237/99
For State of Punjab

. Rajinder Sachhar, Sr. adv
. Kapi | Sharmg, adv
.Rajiv Dutta, adv

For Respondent (s)
No. 1

. Gopal Subramani um Sr. adv
.D. S. Nehra, Sr. adv

. K R Sasi prabhu, Adv.

. Mani sh Gar g, adv

. Dhirendra Negi, adv

. S. Awast hi , adv

. D. S. Negi , adv

No. 3 . P. P. Rao, Sr. adv

.S.R Setia, adv

. Kri shan Venugopal , adv

S XXX XX 2

No. 4 . Mohi nder Jeet Singh Sethi, Sr.adv
. Yakesh Anand, adv

. Sanj eev Anand, adv

£

1 2:

M. P. P. Rao, Sr. adv



(For C

B.1.) Ms. RekhaPandey, adv
M. B. K. Prasad, adv
Ms. Sushma Suri, Adv.
M. Sanj eev Anand, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

M. P. P. Rao, | ear ned Seni or  Counsel for
appellant started his argunents at 3.p.m and conti nued
upto 3.15.p.m Thereafter M. Gopal Subramani um | earned
Seni or Counsel for respondent No.1 conmenced hi s
argunents and concluded at 3.30.p.m Again M.P.P.Rao,
| earned Senior counsel addressed the Court till 4.p.m
Hearing concluded. The Court reserved its verdict.

Parties are permitted to file witten

submi ssions, if any, by tonorrow

(T. K. Vi swanadhan) (S. Mal kani)
Court Master Court Master



